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O R D E R 

 

PER DR. B.R.R. KUMAR, VICE-PRESIDENT:- 
 

This appeal has been filed by the assessee against the order dated 
25.06.2025 passed by the Ld. Commissioner of Income-tax (Appeals), National 
Faceless Appeal Centre (NFAC), Delhi (hereinafter referred to as the “Ld. CIT(A)”), 
under Section 250 of the Income-tax Act, 1961 (hereinafter referred to as the 
“Act”) for Assessment Year 2019-20. 
 

2. At the time of hearing, the Ld. AR appearing on behalf of the assessee filed 
a letter dated 13.01.2016 seeking permission to withdraw the present appeal. The 
Ld. DR raised no objection to the withdrawal of the appeal. Considering the 
request made by the assessee and in the absence of any objection from the 
Revenue, we permit the assessee to withdraw the appeal. 
 

3. In the result, the appeal of the assessee is dismissed as withdrawn. 
 

 

 

This order is pronounced in the open Court on 23.01.2026 
 

 

  Sd/-            Sd/- 
 

    (SUCHITRA  KAMBLE)                                        (DR. B.R.R. KUMAR) 
    JUDICIAL MEMBER                                                                                    VICE-PRESIDENT 

 

Surat; Dated  23/01/2026 
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1. अपीलाथŎ / The Appellant  
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3. संबंिधत आयकर आयुƅ / Concerned CIT 
4. आयकर आयुƅ )अपील ( / The CIT(A)- 
5. िवभागीय Ůितिनिध  ,अिधकरण अपीलीय आयकर, /DR,ITAT, Surat, 
6. गाडŊ फाईल / Guard file. 

आदेशानुसार/ BY ORDER, 
 

 
TRUE COPY 

सहायक पंजीकार (Asstt. Registrar) 
आयकर अपीलीय अिधकरण 

ITAT, Surat 
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